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Date of arder ; 22.7.199.9 

Present ; 	Hon'ble Ivlr..Justice S.N. Pllick, Vice_Chairman. 

TAPAN KU1AR IV1AITY (DAS) 

Vs. 	 - 

4 	 UN IDNI, OF INDIA &. ORS. 
(EASTERN RAILWAY) 

For the applicant 	None 

For the responden tss Ur.( s.)S.Sinha, cckjnsel. - 

ORDEL 

None appears for the applicant when the matter is called 

on for hearing. Dr.(I.)S.Sinha is prasit on behalf of the 

r esp Ond an te. N o reply has b een filed. 

I have gong through the application and the anne.sres 

thereto. 

in this;O,A,p the applicant claiming himself to be the 

adopted son of one (vønlndra Nath Das, ex-.Pe°n under CTCI(G), 

Sealdah, has prayed for an appolntrnt on compassionate 

ground. It is his case that his adopttfather expired on 

17.6.1990 in harness. The applicant before filing this O.A. 
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filed another 0.A. being 595 of 1992 before this Tribunal for 

releasing him the dues of his adopt.efather and also for giving 

him an appointment on compassionate graind. The applicant was, 

however, permitted to abandon the prayer for appointment an 

compassionate grcxind with liberty to file a separate application 

for the same (vide annexure.'A' dated 30.5.1996). 	In purence 

of the said leaves the instant application has been filed. 

I have carefully gone thrctigh the avarments made in the 

application as well as the anne4jres thereto. No material 

partiajiars have been diaclosed in the G.A. except a specific 

averment that the applicant is the adopted son of the said 

deceased employee and as sucht he is entitled to all service 

benefits due to the death of his a4father inciudlng an 

appointment on compassionate grand. There is no averment 

whether, the deceased employee left behind a family which was to 

be maintained by the applicant and for that the family so left 

behind was passing thraigh financial hardship and crises for 

which such appointment was called for. It appears from the 

averments thatthe applicant is the only person left behind 

by his a-q ted father. He. is a major. Provisions for 

compassionate appointments in my view' cannot be attracted to 

this case. 

The application has no merit at all. It is dismissed. 

No order is made as to costs. 

(5.N.Jllick) 
Vice-Chairman 

r. s. 


